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IN THE CENTRAL MJM].leTELﬁIlVE TRIBUNAL, ALLAHABAD
g ADLITIUNAL BENCH AT ALLAHABALD

® R H R

Allahagbad : Dated this 31st Janualy, 1997 t

Original ﬂpplication No, 1875 of 1993,

st A

District . Varanasi
3 Hontble Mr, S, UYas Gupta,d. M
CLAAM: - Hon! b le T ‘;

: aTNa ingh Kushwaha
1 gaﬁaﬁ? ERI‘? pgwaru Singh Kush'ﬁaha

5, Prakash grivastava
gon of ghatrughan srivastava,

I S

i3 Mmahendra Nath Tewari, |
gon of shri ram Adhar Tewari, |

4, Ehatam Beg 3 |

gon of Sshri Latif Beg, P
¥ Perd Mo ?
Y L . |
: QA 5. Sudarshan $Eﬂﬁ34§;ﬁjk Rl X St sakidg P
GU&E;C&JEA L\4-T-97: son of shri Ram Janam Sfﬁﬁg. . el S i 3 he
- {
- "A?i o, ohammad Allauddin Ansari L
ﬁt,. ld4E: son of shri Mohammad Babu Jan, :
(;TH) (k?ﬁ 7, Ham Ashraya Prasad :
B¢ shiyv Narain singh :
@, ©m Prakgsh Tewari
con of shri Hare kam Tewari, a
10, peo Ham E
gon of shri Chanaarl Chaudhaxry, 44
1% Jagdhari Chaudhary ia ;
son of shri Chandar Chaudhary 1 |
All resident of Laco shed, | ‘
(By Sri Uma Kant/sri srivastav?,éd?v?a?e§). applicants { i
Jersus -~
i union of India |
through its General Managér 5t
Northern Railway, New Delhi, b
£ Divisional Kallway Manager,
Northern Railway, Lucknow, S ired
< A.M,.B. (personnel) ' &
Northern Railway , Lucknow, i
(By Sri prashant Mathur, Advocagte)
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1Lt appllcants have jointly filed this LA seeking |

quashlng of the order dated 15<9-1293 py which their
LLPIES“ﬂtatlunf for regular engagement has been re jected

by the rbspﬂndLnus, fhﬁy hav& pfaYed for @ dlrectlon E

e ———

to the *eapondents to IEgularxse ahd ccreen them in
accordance with tne Government urder and to grant penefit

of pay etc. to them,

2k he applicantg .a¥e statea to have worked for a
chort periad of 32 days W, e, T, 94-12- 1979 to 24-1-1980.
{hey nad earlier challenged thelr dis_engagement by filing
UA No, 474 of 1991 which was di5pU¢bd of by & pench of inhis
TIribunal with a direction T Lne LquOﬂuLﬂt% toc condier the
gt -reprEsentatiuns of the applicants snd to dispos® it of
" by 3 speaking order, Thereafter the re spondents have
considerad the rePrc:entat¢onr of the dpplicants and the
same has been re jectea by ithe 1mpu~nad order 15_9.1993.

Hence , this applicatioﬂ,

3, 1t is not in dispute that the applicants had worked

from 2442:L979 to 24_L_l980 for a total pericd of 32 days E
and that they did not aﬂﬁin.j temporaty ctstus, The l
IESPUHdents have, howevelr, stated that their engagement ¢JH;
as Engine Cleaner Was bY the Lnspecter, who was not E
campetent to appoint the s€ applicants, [heir Cas® is that %
1 the powr had been withdragwan from Tt lnspectars of |

appﬂiﬁting casual workers and, therefOLe, they had acculred

L no right,
4q we are not able Lo agree, Ihe applicants we re
; engaged as casual workers and they had actually worked

for a short spell, adnittedly , they were not entitled

L to be grantEd temporaly gstatus but having worked for @

chort perioed, they were entitled to have their nanegentered
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in the Live Casual Register and to be considered for
4 1
re~engggement as and when there -gs requirement of casual

engagement in their own Urris, This right cannct be tgken

aWa¥ on the ground that the Inspector, whose ﬁﬂm&r of
appointuent hsd been withdrawan had engaged them, It

is not the case ofjthe Iespondents'tﬁat the applicants are
in any way guilty of misIEpres&ntatiun while obtalning

employment under the Rallwgys, 1f there has been any
technical irregularity in thelr appointment, the persons
whe had committed such irregularity dkould be proceeded
against but this fact cannot be held out against the

persons who have actually worked as cagual workers,
8, in view of the foregoing, we direct the respondents
to place the names of thege persons in the Cgsual Live

Register depending on the number of days they had worked and

¢&;cunsider them for Ie_engagemnet?ES and when there is

requirement of employment of casual markerg,in thelr own
turn, Ihe guestion of regularisation 1s premature in

this situgtion and, therefore, no relief can b€ granted at

vember (Jh Member (A)

this stage,
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